ACT No. XX oF 1932.

[[As PAssED BY THE INDIAN LEGISLATURE.]
(Received the assent of the Governor General on the 1st October,

1933.)

An Act to establish Committees in the principal ports of pilgrim
traffic to assist Muslim pilgrims to the Hedjaz.

WHEREAS it is expedient to establish Committees in the

principal ports of pilgrim traffic to assist Muslim pil-
.grims to the Hedjaz; It is hereby enaeted as follows:—

1. (7) This Act may be called the Port Haj Committees
Act, 1932.

() Tt extends in the first instance to the Presidencies of,
Bombay and Bengal, but the Governor General in Council

Short title,
extent and
commencement,

may, by notification in the Gazette of India, extend it to any

other maritime province.

(3) This section shall come into force at once, and the re-

maining provisions of this Act shall come into force in any

‘province to which the Act extends on such date as the Governor

General in Council may, by notification in the Gazette of India,

appoint in this behalf,

2. In this Act, unless there is anythmg repugnant in the
subject or context,—

(a) a “ pilgrim >’ means a Muslim proceeding on or re-

turning from pilgrimage to the Hedjaz; and
(b) a “ pilgrim ship ”’ means a ship conveying or about to
convey pilgrims from or to any port in- British

Definltions,

India to or from any port in the Red Sea other than

Suez.

- 3. As soon as may be after this Act comes into force in
the Presidency of Bengal, there shall be constituted a commit-
tee, to be called the Port Haj Committee of Calcutta, and as
soon as this Act comes into force in the Presidency of Bombay,

Initiation of
Port Haj
Committees,

there shall be constituted two committees, to be called the Port '

Haj Committee of Bombay and the Port Haj Comn:uttee of

* Karachi, respectively.

} N . 4. (I) The
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%‘gﬁpﬁﬂf“m of . 4, (Z) The Port Haj Commlttee of Caleutta shall consmt of o o

Committeos. nlneteen members as follows e o

(a) seven members to be nominated by the Local Govern- )

-ment, of whom not more than five shall be officials

(b) two members to be elected by the elected Muslim Coun-

- cillors and elected Muslim Aldermen of the Corpor-

ation of Calcutta;

(c) six members to be elected by an eleotmate consisting
of— '

() the elected Muslim members of the Bengal Legis-
lative Council,

(%) the Muslim members of the Council of State and
of the Legislative Assembly, elected by constitu-
‘encies in the Presidency of Bengal, and

(%27) the elected Muslim members of the Bengal Medical

Council ; and

(d)r four members to be co-opted by the elected members of -

the Committee.

(2) The Port Haj Committee of Bombay shall consmt of
. nineteen members as follows:—

" (@) seven members to be nominated by the Local Govern- -

ment, of whom not more than five shall be officials;

(b) two members to be elected by the elected Muslim mer-

bers of the Municipal Corporation of the C1ty of

Bombay ;

(¢) six members to be elected by an electorate consmtmg
of— :

- (8) the elected Mushm members of the Bombay Legis-

lative Council,

(%) the Muslim members of the Council of State and of

the Leglslatlve Assembly, elected by constituen-
cies in the Prewdeney of Bombay, and

(w,) the elected Muslim members of the Bombay Medmal

Council ; and

(d) four members to be co-opted by the elected membels
of the Committee. i

_ (3) The
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(3) The Port HaJ Commlttee of Karachi shall congist of
seventeen members as follows: — . :
- (a) six members to be nominated by the I.ocal Govern-
ment, of whom not more than five shall be officials;
(b) two members to be elected by the elected Muslim mem-
~ ‘bers of the Municipality of Karachi;

(¢) five members to be elected by the electorate defined in

clause (¢) of sub-section (2); and

(d) four members to be co-opted by the elected members

of the Committee.
(4) An elected member of a Port Haj Committes need not
be a member of the electorate which elects him.

" (9) A member of a Port Haj Committee nominated by
a Local Government may be nominated by virtue of office.

5. (1) The Local Government may propose to the Governor
General in Council a draft of rules altering the composition
of a Port Haj Committee, and the Governor General in Coun-

" cil, after previous publication of the draft in accordance with

T of 1897,

the provisions of section 23 of the General Clauses Act, 1897,
shall take the draft into consideration.

(%) The draft in the form finally approved by the Governor
General in Council shall be published in the Gazette of India
and in the local official Gazette, and thereupon the composition

-of the Port Haj Committee shall be altered accordingly.

£XI of 1923,

6. (I) When any port, other than Calcutta, Bombay or
Karachi, situated in any province to which this Act extends,
is appointed to be & port for pilgrim traffic in pursuance of sub-

~section (1) of section 150 of the Indian Merchant Shipping Act, - .
1923, the Governor General in Council may, subject to the

-condition of previous publication, make rules providing for
- the composition of a Port Haj Committee for such port, and

shall cause the Committee to be constituted accordingly.

(2) The provisions of this Act shall apply to such Commit-
tee when constituted.

7. (I) The election and co- optlon of members of Port Haj
Committees shall be conducted in accordance with rules to be

- made in this behalf by the Local Government.

(2) As soon as may be after the election and co-option of

- members of a Port Haj Committee, the Local Government shall

make the nominations pelmltted by section 4, and shall pub-
. \ lish

3
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" lish in the local Qfﬁcial Gazetter a list of the names of all mem-
bers nominated, elected and co-opted : '

Provided that the failure of anybody to elect or to co-opta -
member shall not prevent the Local Government from making
nominations or from publishing the list of members as provided
in this sub-section: ‘ i

Provided further that the list of members of a new Com-
mittee shall not be published before the expiry of three years -
from the date of the publication of the list of members of the
Committee which it is replacing.

Torm offofice. 8. (I) Where a member of a Port Haj Committee is
nominated by virtue of his office, the person for the time being
holding the oflice shall be a member until the Local Govern-
ment otherwise directs.

(2) The term of office of other members (except members
filling casual vacancies) shall be not less than three years, com-
mencing on the day following the publication of the list of
members under sub-section (2) of section 7, and ending on the .
date of the publication of the list of members of the next Com-.

" mittee. |
Eg{v"gggﬂ o 9, (I) At such time as the Local Government may deem to
 initbees, be expedient before or after the expiry of the period of three
years after the publication.of the list of members of a Com-
mittes under sub-section (2) of section- 7, the Local Govern-
ment shall take or cause to be taken all necessary steps for the
electiou, co-option and nomination of members of the new Com-
mittee. . . |
(2) No person shall be ineligifble for election, co-option or
nomination to a Port Haj Committee on the ground that he is
or has been a member of a Port Haj Committee.
Rulesrelating 10. The Local Government may make rules—
0 the congti- .
Ctwlonof . (a) prescribing the disqualifications which shall disqualify
- any person from being elected, co-opted or nominat-

‘ ed as member of a Port Haj Committee;.
~ (b) providing for the decision of doubts and disputes
relating to the election and co-option of members;
(c) regulating the resignation of members;
- (d) prescribing the reasons for which members may be
removed, and providing for their removal;
' ' ~ (e) regulating

- f
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(e) regulatmg the filling of, oasual vacancies and.the term

of office of members filling casual vacancies; and
(f) providing for any other matier which the Local Gov-

ernment may deem to be expedient for the proper
constitution of Port Haj Committees.

)

11. (I ) After the publication of the list of members of a
Port Haj Committee under sub-section (¢) of section 7, the
Local Government shall direct the Committee to elect one of

its members to he Chairman within a time to be speciﬁed in
such direction.

(2) If within the time so specified -the Committee faﬂs to
elect a Chairman, the Local Government may appoint a mem-
ber of the Committee to be Chairman of the Committee.

(3) An elected Chairman shall not take up his office until
his election has been approved by the Local Government.

(4) A Port Haj Committee may elect from amongst its

‘members not more than two members.to be Vice-Chairmen.

(6) The appointment or election of Chairmen and Vice-
Chairmen shall be notiﬁ_ed in the local official Gazette.

"12. The Local Government may make rules—

(a) prescribing the term of office of Chairmen;
(b) prescribing the powers and duties of Chalrmen,
(¢) regulating the resignation of Chairmen;

(d) prescribing the reasons for which Chairmen and Vice-
Chairmen may be removed, and prov1d1ng for their
removal; and .

(e) regulating the filling of casual vacancies in the office

of Chairman and the term of office of persons filling
such vacancies.

18. A Pori Ifaj Committee may, with the previous sanc-
tion of the Local Government, make by-laws— -
~ (a) prescribing the term of office of Vice-Chairmen ;

(b) prescribing the powers and duties of Vice-Chairm_éﬁ,
and also the powers and duties of the Chairman in
so far as they have not been prescribed by rules
uuder section 12; '

‘(¢) regulating the resignation of Vice-Chairmen ; and

\ - (d) regulating
( - i}

Chairmen and
Vice-Chairmen.

Power to make
rules regarding
Chairmen and

Vice-Chal¥men.

Power to make
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regarding
Chairmen and
Vice-Chalrmen.
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of Vice-Chairman, and the term of office of persons -
ﬁlhng such vacancies. '

- gervants of 4. (I) Until the expiry of a period of four years flom the

. Gy itises. date of the publication of the list of members of a Port Haj
) Committee on its first constitution, the Local Government shall,

in consultation with the Committee, appoint, for each Port

Haj Committee, a person to be Executive Officer, who shall

also be Secretary to the Committee, and shall also in like man-

. mer appoint such other officers and servants as it may consider

. necessary for the eﬂﬁment discharge of the duties of the Com-
mittee.

(2) The Local Government mé,y make rules—

(a) regulating the relations between a Port Haj Commit-
tee and its Executive Officer;

(b) regulating the subordination of the other officers and
servants of a Port Haj Committee to the Commit-
tee and to the Lizecutive Officer;

(¢) determining the conditions of service of an Execu-
tive Officer and other officers and servants;

(d) plesclrblng the powers and duties of the Executlve

Officer in so far as they are not prescribed by this

Act; and

(e) prescribing the powers and duties of the other oﬂieers
and selvauts of a Port Haj Commlttee

i

{3) Rules made under sub-section (&) niay authorlse a Port
Haj Committee to make by-laws providing for any of the
matters specified in that sub-section in so far as such matters
are not provided for in the rules. '

. llzgi%gﬁglputo _15. (I) Within the period of four years referred to in sub-

Commitieo of  gection (I) of section 14.the Tocal Government may, and on the
Its offoers expuy of that period the Local Government shall, by notifica-
: tion in the local officiul Gazette, authorise o Port Haj Commit-

~ tee to appoint its Executive Officer, and to,appoint such other

officers and servants as the Committee may deem to be neces-

sary for the efficient discharge of its duties.

(2) Such authorisation may impose such restrictions and
conditions as the Lecal Government may think fit. -

(3) A Port Haj Committee so authorised may make by-laws
providing for any of the matters specified in sub-section (8) of
: - o : section

6

Ko

(d) regulating -the filling-of- easual vacancies-in the office S—
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section 14, and may cancel any.: rule made under that gub-gec=

~tion in 'so far as it applies to such Oommlttee and its oﬂicers

and servants.

'16. The chy and allowances and ‘expenses lawfully 1ncurred

. in respect of _an Fxecutive Officer or other officer or servant
- appointed by the Local Government under section 14 shall be

paid by the Governor General in Council, and the pay, allow-
ances and expenses lawfully incurred in respect of an Execu-
tive Officer or other officer or servant appointed by a Commit-

tee under section 15 shall be paid by the Committee out of the
funds at its disposal.

7. (I) A Port Haj Committee shall meet at least once in’

every month during the four months before the Haj Day and
during the two months after the Haj Day, and at least once in
each three months during the rest of the year.

Payment: of
salarles, etc.,
of officery and
servants,

Meetlngs of
Commlittees and
conduct of
busluess.

(2) The number of members required to make a quorum at -

any meeting shall be six.

(3) All matters shall be decided by a maj onty of the mem- -

bers present, and in the event of an equalily of votes the Chair-
man or other person presiding shall have a casting vote.

(4) A Port Haj Committee may make by-laws—
(a) regulating the convening of its meetings;
(b) regulating the conduct of business at its meetings; |

(c) prescribing the registers and records Whlch shall be
maintained ;

(2) providing for the publication of its proceedings and of_ :

any other matters of interest to pilgrims; and

. (e) providing for any other matter which the Committee
may deem necessary for the regulatlon of its meet-
ings and its business:

Provided that the Local Government may, at any time

before the first meeting of a Committee after the commence-

‘ment of this Act, frame instructions for the Committee on all

or any of the matters specified in this sub-section, and such
instructions shall be deemed to be by-laws made by the Com-
mittee under this sub-section until they are superseded by by—
laws so made.

(6) Anything done or any proceeding taken by a ]?ort Ha]

Oommittee shall not be questlon(,& on the g‘l ound of any vacancyr

111

v




Inspection of

pilgrim ghips.

Shlp shall be accompanied by the certifying officer appointed
for the port under section 161 of the Indian Merchant Sh1ppmg
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- in-the" Gomm1ttee, or-on-aecount of any defect or- 1rregu1ar1ty - ‘
not affecting the merits of the case. R

- 18. (1) The duties of a Port Haj Committee shall Be~

(@) to' collect and disseminate information useful to pil- .

grims; : :
(b) to advise and assist pilgrims duting their stay at the
- port, while- proceeding to or returning from the
Hedjaz, in all matters including vaccination, inecu-
lation, medical inspection and issue of passes and
passports and to co-operate with the local authori-
ties concerned in such matters;

(c) to give relief to indigent pilgrims;

(d) to negotlate and co- operate with rdllways and ship-
. ping companies for the purpose of securing travel-
ling facilities for pilgrims;

(e) to find suitable Muslimg for employment by shlpplng
companies on pilgrim ships;

(f) to bring the grievances of pilgrims and any irregu-

“larities or omissions on the part of a master or owner
of a pilgrim ship in the carrying out of the pro-
visions of the Indian Merchant Shipping Act, 1923,
* to the notice of the authorities concerncd, and to
suggest remedics;

(9) to authorise whenever practicable an' individual pil-
grim or a committee of pﬂgrnns on board a pilgrim
ship to represent the grievances of the pllgnms to
the master or owner of the sh1p ; and

(k) such other duties in connection with the pilgrim traffic
as may be entrusted to it by Government.

(2) The Local Government shall afford all reasonable assist-

_ance to the Port Haj Committee in thc dlscharge of the duties
imposed by this sectmn

19. (1) Fach Port Haj Committee shall appomt one or

more sub-committees composed of two of its members, whose
duties shall be the inspection of pilgrim ships.

{(8) Any such sub-committee when inspecting a pllgnm
a

Act
\ |
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deputed by the-certifying oticer;
(9) The Executive Ofticer of a Port Haj Committes or a

mspect any pilgrim ship advertised or offering to sail trom or

which has returned to the port for which tae (.;ommltt.ee 18
constituted.

(4) A master or any officer of a pilgrim ship who fails to
vender every reasonable facility for such inspection shall be
punishable with fine which may extend to five hundred rupees,

(6} No Magistrate other than a Presidency Magistrate or
Magistrate of the first class shall take cognizance of an offence
punishable under sub-section (£), and such Magistrates shall
take cognizance of such offence only on written complaint by
tne Charxrman of the Yort Haj Committee concerned.

20. In each port in which there is a Port Haj Committee
there shall be created a fund, to be called the Haj Itund of the
port concerned, and there shall be placed to the credit thereof
the i’o‘llow;'ing sums, in so far as they arise or have arisen in the
port concerned, namely:—

‘clause (b) of section RUSA of the Indian Merchant
Shipping Act, 1923;

(b) sums realised from the sale of the eifects of deceased
pilgrims and sums of money iett by deceased pil-

Uovernment;

passes to friends and relations of pilgrims who desire
to' go on board a pilgrim ship;

(d)-the amount now standing to the credit of the fund
known as the Indigent Pilgrims’ Fund: provided
that such amount shail be applied by the- Oommlttee
solely for the reliel of indigent pilgrims;

(e) any sums received by the Jid.J Yund from prlvate
sources ; and

(f) any sums allottod by Government to the Haj Fund.

21. A Haj Fund of a port shall, subject to rules made under
section 22, be under the control and management of the Port *
Haj Commlt’oee for that port, and sha,ll be apphcable to the
: payment

9

grims, which are unclaimed and have lapsed to

023, “Act, 1923, or by the burveyor of the Shlp or- other perbon..:p.

sub-committee appointed under sub-section (/) may enter and -

Haj Funds;

(@) the interest on all deposits made by pilgrims under -

(0) any fees which may be levied for the issue of visitors’ '

Application of
the Ha] Fund,
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. . payment of Qhayrgés and expenses incidental to the objects speci-

fied in section 18, and of any-otherobject specified: by rules: - .

made under clause (¢) of section 22.

wex to Inske 22. The Local Government may, subject to the control of

hancial control the Gtovernor General in Council, make rules—
ommittees. .

)

(a) providing for the custody of Haj Funds;
(b) regulating the investment of balances of Haj Funds;

(¢) prescribing the objects to which Haj Funds shall be .

applicable, in addition to those prescribed in sec-
tion 18;

(d) fixing the limits of expenditure which may be incurred
by a Committee without sanction, and providing for
the grant of sanction for expenditure exceeding
those limits;

(e) regulating the preparation, submission and approval of
the budgets of Committees;

(f) prescribing the accounts to be kept by Commitiees, and
providing for the audit and publication thereof;

(g9) prescribing the returns, statements and reports to be
submitted by Committees; and

(h) generally providing for the control of Committees in
respect of financial matters.

and shall be subject to the condition of previous publication.

(2) By-laws made by a Port Haj Committee shall be sub-
mitted to the Local Government, and shall not take effect until
they have been confirmed by the Local Government.

(3) By-laws which have been confirmed by the Local Gov-
ernment shall be published in the local official Gazette.

24. (I) On_the date on which this Act comes into force in
the Presidency of Bombay, sections 8, 9 and 10 of the Protec-
tion of Pilgrims Act, 1887, shall be repealed.

(2) On the date on which this Act comes into force in the
Presidency of Bengal, sections 8, 9 and 10 of the Protection .of
Muhammadan Pilgrims Act, 1896, shall be repealed.

MGIPC—IL—1X:134—17-11-32—5,000.

28. (I) Rules made by the Local Government under  this.
nd bydaws.  Act shall be made by notification in the local official Gazette

Bom. Aet
of 1887,

Ben. Act I
1896.



